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New Delhi this the 15th day of Hay, ?004.

Hon'ble 5hr"i Justice V . 5 =Aggarwal . Chai rman
S,A=Singh; Member (A)Hon ' b I e 5hhr"i

1 . Raj Mani s/o Late sh. Ram Charan,
512; Log hi Road CornpleX; New Delhi--

2 , T u n d u n F a 1 j o r 5 / o R i n c h e n Mo r i.j n
R/o Mu 1 Bakh ; Di s11, Kargi 1 (. K) ,

5, Sonam Angc;hi.jk S/o Sh Rinchen;
R/o GangleS; Distc, Leh M_.adakhj.

4., Fhunchok Angchok 5/'q Sh, Fhunchok .
R/o Mul 3akh; Dist.t. Kargil (J K.) .

5, Tsering Dorjey 5/o Sh Knnchok;
R/o Lamayuru; Disbt. Leh (Ladakh),

0 = 5 o n a m 51 a n z i n 5/o 5 h,L o h z an g 51an z e n;
R/ o 5 ha r go 1 , Di s 11... Kargil , (J K) ,

7, Sonam Stanzin S/o Sh Tsering Forjey
Shaynatn, Di st. Leh (Ladakh).

(•CSV Advocat-e Shri Yogesh Sharrna)

VERSUS

Ann I T caPT,

1 Un'ion OT jnoia

Tri r o u g h t. h e Se c r e t a r y ( R ) ;
Ga b i ris t S e c r e t a r i a t e ; 7 . 5 i k a rie r Ho u s e ;
5r1ah j ahan Road,
j-iev.' De 1 h. i ,

T h e iJn d e r S e c r" e t a ry ( P e r s =T ) ;
Ca b i n e t 5 e c r e t a r i a t-e ; 7 . R "i k a 11 r r Ho ij s e-;
Shahjahan Road,
i-jew De 1 h t =

, , Re-spondentj

0 R D E R (ORA.l )

•Justice V =S =Aggar'wal : Ch.ai rrnan :

MA~ 985/200^

MA-986/200^ is allowed subject to just exceptions.

Filing oi" .ioint appl'i cati on is permi t ten =

OA ~ 1 1 8 7 / 2 0 0 A-

2. The applicants' contention is thab bh i s Tribunal

n UA "i 107 / 2 Cf 0 0 ; 0 A 12 ?. 5 / 20 0 0 a nd 13 0 / 2 0 0 i ha s y "•



r
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cfir'tain tbI ief t-o -sirni lar ly s ! L-uated persons = i hetou '

applicants are being denied the same- They had

submitted a representation on S,7=2003 but no decision

has been ta.ken =

3, Taking stock of the totality of the facts, when:

the rights of the respondents are not i ike iy to be

affected; we deem it unnecessary to "issue a show-cause;

notice while disposing of the present ung-jtiai'

Application. It is directed that respondent no-2 would'

consider the said representation and pass an appropriate

speaking order preferably within four months from the

date of receipt of a. certified copy of this order ana

Gom.municate it to the applicant. In case, respondent

no, 2' is not competent to pass the said order; it 'wou io

be forwarded to the concerned authority,
/

Kor /

( s,A, 5ingl\ >
Member (A)

( V,5,Aggarwal)
Chai rman

w


